FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
RANCOM HEALTHCARE PRIVATE LIMITED

SL. PARTICULARS DETAILS
NO.
1. Name of Corporate Debtor Rancom Healthcare Private Limited
2. Date of incorporation of Corporate Debtor [20.09.2012
3. Authority under which corporate debtor is
incorporated/registered ROC- Kanpur Uttar Pradesh I
4. Corporate Identity No./ Limited Liability U51101UP2012PTC052648
Identification No. of Corporate Debtor
5. Address of the registered office and I{IST FIoorLBIoI(ék-D, E-101 Phgsedz Thranfpdoﬂ
principal office (if any) of corporate debtor 2;38;’2 ucknow, Uttar Pradesh, India
6. Date of closure of Insolvency Resolution  [18.04.2027
Process
7. Liquidation commencement date of 10.04.2026
Corporate Debtor Copy of Hon'ble NCLT Order received on
18.04.2026.
8. Name and registration number of the Ms. Babita Jain
Insolvency Professional acting as Liquidator|[IBBI/IPA-002/IP-N00321/2017-
2018/10926
AFA Valid upto : 315 Dec, 2026
9. Address and e-mail of the liquidator, as  [3°B/6 Ram Mohan Plaza, Madho Kunj,
registered with the Board Master Zahurul Hasan Road,
Allahabad, Uttar Pradesh, 211002
jainbabita06@gmail.com
10. | Address and e-mail to be used for ?458{6 Ea? I\/Ilol_l|1an Péfzaa Madho Kunj,
. . aster Zahurul Hasan Road,
correspondence with the Liquidator Allahabad, Uttar Pradesh, 211002
ibc.rancom@gmail.com
11, | Last date for submission of claims 18.05.2026

Notice is hereby given that the National Company Law Tribunal, Allahabad Bench has ordered
the commencement of liquidation of the Rancom Healthcare Private Limited on 10.04.2026. Copy
of NCLT Order Received on 18.04.2026.

The stakeholders of Rancom Healthcare Private Limited are hereby called upon to submit their
Claims with proof on or before 18.05.2026, to the liquidator at the address mentioned against
item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All creditors
may submit the claims with the proof in person, by post or by electronic means at the designated
Emai ID against Item No.10.

Z, aéai&/m



Stakeholders are advised to ensure that their claims are submitted within the stipulated
timeline, falling which such claims may not be entertained.

Submission of false or misleading proof of claims shall attract penalties.

The Stakeholders are requested to download the Claim Forms from the website of the
Insolvency and Bankruptcy Board of India (IBBI) at www.ibbi.gov.in.

Z, ﬁ,édzjkm

Name and signature of Liquidator

BABITA JAIN

Liquidator

Rancom Healthcare Private Limited

Reg no: IBBI/IPA-002/IP-N00321/2017-18/10926
AFA Valid up to 31.12.2026

Date: 18.04.2026
Place: Allahabad
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OFFICE OF THE RECOVERY OFFICER, DEBTS RECOVERY TRIBUNAL-l, DELHI
dth FLOOR, |JEEVAMN TARA BUILDING, PARLIAMEMT STREET, NEW DELHI-110001
SALE PROCLAMATION
TRC/331/2023 ICICI BANEK LTD. Vs. SIDHARTH JAIN

PROCLAMATION OF SALE UNDER RULE 28, 52{2) OF SECOND SCHEDULE TO THE INCOME TAX ACT,
1961 READ WITH THE RECOVERY OF DEBTS DUE TO BANK AMND FINANCIAL INSTITUTIONS ACT, 1993

(CD1) SIDDHARTH JAIM S5/0 RAKESH JAIN, R/O H. MO, 1224, SECTOR-17, FARIDABAD- 121001
ALSO AT B. 0. 5R-4, SHOP NO. 6, BASEMENT, GOBIND BHAWARMN, NIT. FARIDABAD- 121001, (HARYAMNA)
ALSO AT: R/O FLAT NO, 201, BLOCK-B, TYPE- [l EASTEND SEHKARI AWAS SAMITI LTD.,
INDIRAPURANM, GHAZIABAD- 201001 [UF)

(CD2) AVTAR KUKREJA, R/O H, NO, 352, SECTOR-21A. FARIDABAD- 121001 (HARYANA)

ALSO AT: AVTAR KUKREJA INDER FINANCIAL SERVICES, BR/6. BEHIND SALUJA PETROL PUMP, NIT
FARIDABAD- 121001 (HARYAMA)

ALSO AT: FLAT NO. 201, BLOCK-B TYPE-lIl. EASTEMD SEHEARI AWAS SAMITI LTD., INDIRAPURAM,
GHAZIABAD- 201001 (LIF)

(CD3) EASTEMD SEHKAR] AWAS SAMITI LTD., 21, NAI BASTI, GHAZIABAD- 201001

ALSO AT: AfE, DHARMA APARTMENT, 2, MOTHER DAIRY MARG, INDRPRASTHA, GHAZIABAD

1. Whereas Transfer- Recovery Certificate No. 33172023 in 0.A. Mo, 55572017 drawn by the Presidin
Officer, Debts Recovery Tribunal=Ill for the recovery of a sum of Rs. 3897 7B5. 10, tegether with costs an
future interest @ 12% p. a., till realization and also to pay cost as per certificate, from the debtors together
with costs and charges as per recovery certificate.

2. And whereos the undersigned bos ordered the sale of property mentioned in the Schedule below in
satisfaction of the soid certificote,

3. -And whereas there will be due there under o sum of Rs. 3897 785,10, together with costs and future
interest @ 12% p. g, tll realization and also to pay cost as per certificate, Notice is hereby given that In
absence of any order of postponement the propertyfproperties os under shall be sold by e-auction and
bidding shall toke place through "Sn line Electronic Bidding®™ through the website
https:fwww bankeouctions.com on IE%QEE{EE between 12:00 PM and 01:00 PM with extensions of &
minutes duration after 0 1.00 Pk, if required.

4, The description of the property proposed to be e-ouctioned is as follows:
5.Mo. Description of property EMD '

: 2 Property Bearing Flot Mo, 201, Block B, Type- |ll, Eastend =13 R,
Sehkari Awas Samiti Ltd., Indirapuram, Ghaziobad, UP- 201001  |1,05,45,000.00/-| 10.55 LACS

5. The EMD shall be poid threuwgh Demand Draft/Pay Order in fovour of Becovery Officer, DRT-1. Delhi- A T.R.
C. Mo, 33172023 along with self-ottested copy of identity (voter |-card/driving/license/passport) which should
contain the address for future communication ond self-ottested copy of PFAN Card must reach to the Office of
the Recovery Officer, DRT-I, Delhi lotest by 19/05/2026 before 05:00 PM. The EMD received thereofter shall not
be considered. The sald deposit be adjusted in the case of successful bidders. The unsuccessful bldder shall
toikie return of the EMD directly from the Registry, DET-1, Delhi ofter receipt of such report from e auction service
providenbank/financial institution on closure of the e-auction sole proceedings.

6. The envelope containing EMD should be super-scribed T, R. C. No. 331/2023" along with the details of the
sender i.e. oddress, e-mail ID and Mobile Number etc.

Zntending bidders shall hoeld o valid Login 1D and Password 1o participate in the e-auction email address
and PAN Mumizer. For detoils with regord 1o Login D & Possword, please contact Mfs, C-1 INDIA PYT. LTD,, PLOT
MO, 68, 3RD FLOOR, SECTOR- 44, GURUGRAM- 122003, HARYANA, INDIA HELPLINE NQ, 7291981124/
2526 MITHALESH KUMAR, MOBILE KO, FOBOBDA4eE, P. DHARAN KRISHMA, MOBILE MO, 9248182222, WEE
SITE hitpiffwwew bankeauctions.com and Email IDs: support@bankeouctions.com; dharani.pi@clindio.com

8. Prospective bidders are reqguired to register themselves with the portal ond obtain user IDfpassword well
in odvonce, whichis mandotery for bidding in obove e-auction from M, C-1 INDIA PYT, LTDY

9. Details of concerned bank officers/Helpline numbers etc ore os under:-

Ernail & Phone Mos. |
| Mabile No.B5B487 4809 Email ranjon.ra@icicibanlecom |

o i T
.:.. P

A

Reserve Price

MName & Designation

RAJEEV RAN]AN (MANAGER)

10. What is proposed to be sold are the rights to which the certificate debtors are entitled In respect of the
properties, The properties will be sold along with liobilities, f any. The extent of the properties shown in the
proclomation is as per the Recovery Eertiiﬂ:ute schedule, Recovery Officer shall not be responsible for any
variation intha extent due toany reason, The properties will be sold an ‘os is where is"ond “as is what is' condition.
11. The property can be inspected by prospective bidderis) before the date of sale for which the above
named officer of the bank may be contocted.

12, The undersigned reserves the right to accept or reject any or all bids if found unreasonable or postpone
the auction at any time without assigning ony reason.

13. EMD of unsuccessful bidders will be received by such bidders from the Registry of DRT-l on
identification/production of Identity proof viz., PAN Card, Possport. Voter's 1D, Valid Driving License or Photo
identity Cord issued by Govt. and PS Us. Unsuccessful bidders shall ensure return of their EMD and, if not
recejved within o reasonable time, immediotely contoct the Recovery Officer, DRT-I, Delhifor the Bank.

14. The sole will be of the property of the obove named CDs as mentioned in the schedule below and the
liohilities ond claims ottaching to the soid property, so for os they hove been ascertoined, are those
specified in the schedule against each lot.

15, The property will be put up for the sale in the lots specified in the schedule. If the amount to be
realized is satisfied by the sole of a portion of the property. the sale shall be immediately stopped with
respect to the remoinder. The sole olso be stopped if, before ony lot is knocked down, the orrears
mentioned in the said certificate, interest costs ?im:luding cast of the sale] are tendered to the officer
conducting the sole or proof is given to his sotisfaction that the amount of such certificate, interest and
costs hove been poid to the undersigned.

16, No officer or other person, having any duty to perform in connection with sole. howewver, either directly or
indirectly bid for, ocquire or ottempt to ocquire any interest in the property sold.

17. The sale shall be subject to the conditions prescribed inthe Second Schedule to the Income Tax Act, 1861
and the rules mode there under and fo the further following conditions; The particulors specified in the
annexed schedule hove been stated to the best of the information of the undersigned, but the undersigned
shall nat be answeralde for Emf—; errar, mis-stotement or omission in this proclomotion.

18, The omount h'],r which the biddings are to be increosed shall be in multiple of Rs, 25.000/~ (Rs. Twenty-
Five Thousond only]. In the event of ony dispute arising os to the omount of bid, or os to the bidder, the lot
shall ot once be again put upto auction,

19, The Successful/Highest bidder shall be declored to be the purchaser of any lot provided thot further thot
the amount bid by him is not less than the reserve price, it shall be in the discretion of the undersigned to
decline Rec acceptance of the highest bid when the price offered oppeors so clearly inodequate os to make it
inadvisable to do so

20, SuccessfulHighest bidder shall hove to prepare DDVPoy order for 25% of the sole proceeds faveuring
Recovery Officer, DRT-1, Delhi, & T. B, T, Mo, 33172023 within 24 hours, ofter close of E-guction ond after
odjusting the earnest money (EMD) and 5E-ndings'de?::usiting the same in the office of the Recovery Officer so as
to regeh within 3 days fromthe close of e-aucticen failing which the earnest money [EMD) sholl be forfeited.

21, The SuccessfulMighest bidder shall deposit, thmugg Bemand Droft/Poy Order fovouring Recovery
Officer, DRET-I, Delhi Ak, T, B. C. 3317202 3, the bolance 75% of the sale proceeds before the Recovery Officer,
DRT-I on or before 15th duﬁf from the date of sale of the property, exclusive of such day, or if the 15th doy be
Sunday or other holiday, then on the first office day after the 15th day alengwith the poundage fee @ 2%
upto Bs. 1,000/~ and (@ 1% on the excess of su rhfqm&:s amount over Rs. 1000/- in fovour of Begistrar, GRT-I
Delhi. {In case of deposit of balance amount of 75% through post the same should reach the Recaovery
Officer as abowve.)

22, In case of default of payment within the prescribed period, the property shall be resold, after the issue of
fresh proclamation of sale. The deposit, ofter defraying the expenses of the sale, may, if the undersigned
thinks fit, be farfeited to the Government and the delyﬂu ting EJU rchaser shall forfeit all claims 1o the property
or toany part of the sum for which it may subsequently be sold.

SCHEDULE OF PROPERTY

Lot Description of the property  |Revenue assessed | Details of any Claims, if any, which
Mo, to be sold with the names of  |upon the property encumbrance | hove been put forword
the co-owners where the or any part thereof to which to the property, and any

property is llablel other known particulars
bedaring on ks nature
ond value,

praperty belongs to the
defaulter and ony other

PETSON O5 CO-0WNErs,

1. | Property Bearing Flat No. 201, |

Block - B, Type- Il Eastend Sehkari |

Awwas Samiti Ltd, Indirapuram, | |

Ghaziobad, UP- 201001 I
MIRAMLAN SHARMA

Mo information received.

D .
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Given under my hand and seal on QL0 2026, .
Recovery Dfficer-1]

\ Debts Recovery Tribunal - 1, Delhi J
F 2
0 ©

Lucknow
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POSSESSION NOTICE

EDELWEISS ASSET RECONSTRUCTION COMPANY LIMITED
CIN: U67100MH2007PLC174759
Retail Central & Regd. Office: Edelweiss House, Off CST Road, Kalina, Mumbai 400098
APPENDIX IV [rule-8(1)] POSSESSION NOTICE (for Inmovable property)
Whereas, the Authorized Officer of the Secured Creditor mentioned herein, under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest (Act), 2002 and in exercise of powers conferred under Section 13(12) read with (Rule 3) of the Security
Interest (Enforcement) Rules, 2002 issued a demand notice as mentioned below calling upon the borrower(s) to repay the amount men-
tioned in the notice within 60 days from-the date of receipt of the said notice.
Thereafter, Assignor mentioned herein, has assigned the financial assets to Edelweiss Asset Reconstruction Company Limited also as
its own/acting in its capacity as trustee of Trust mentioned hereunder (hereinafter referred as “EARC”). Pursuant to the assignment agree-
ments, under Sec.5 of SARFAESI Act, 2002, EARC has stepped into the shoes of the Assignor and all the rights, title and interests of
Assignor with respect to the financial assets along with underlying security interests, guarantees, pledges have vested in EARC in respect
of the financial assistance availed by the Borrower and EARC exercises all its rights as the secured creditor.
The borrower having failed to repay the amount, notice is hereby given to the borrower and the public in general that the undersigned being
the Authorised Officer of Edelweiss Asset Reconstruction Company Limited has taken possession of the property described herein below
in exercise of powers conferred on him under sub-section (4) of section 13 of Act read with rule 8 of the Security Interest Enforcement) Rules,
2002 on the date mentioned against each property.

Sl | Name of | Name of |Loan Account Borrower Name & Amount & Date of [Possession
No| Assignor| Trust Number Co-Borrower(s) Name Date of Demand Notice ~ |Possession| Status
Poonawall Mr. Mahinder Singh Bedi Rs. 42,24,482.52/-
; EARC (Borrower) and Mr. Arvindra Singh | (Rupees Forty Two Lakhs Twenty .
- aFI-iI::::;g Trust SC HM/:)33154I;I16I Bedi, Mr. Joginder, Mr. Kulbir Eour Thousand Fpur Hundrgd 16.04.2026 Pzgg:slg?oln
Limited | - 484 Singh Bedi & M/S. Satguru Suit Eighty Two and Fifty Two Paisa
imite Collection (Co-Borrowers) only) & 21.06.2024

All that Piece and parcel of property bearing “Flat No. T-1 on Third Floor of Premises No. 118/272 Kaushalpuri Kanpur Nagar known as Shri Ram
Apartment having its covered area 78.97 Sq. Mts. along with undivided land share 19.742 Sq. Mts. Kanpur, Uttar Pradesh” and bounded as fol-
lows: East: House No. 118/272A, West: House built over Plot No. 105, North:30 Feet Road, South: Plot No. 135

The borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the property will be sub-
ject to the charge of the Edelweiss Asset Reconstruction Company Limited for the amount mentioned below and interest thereon.

Place: Kanpur Nagar Sd/- Authorized Officer
Date: 19.04.2026 Edelweiss Asset Reconstruction Company Limited

‘ aoitvasirs ADITYA BIRLA CAPITAL LIMITED

Registered Office : Indian Rayon Compound, Veraval, Gujarat-362266.
“'-E"' [: ﬁ' pl Tﬁ‘ L Corporate Office : R-Tech Park, 12th Floor, Nirlon Complex, off Western Expressway, Goregoan East -Mumbai - 400063.

DEMAND NOTICE

UNDER SEC 13(2& OF THE SECURITISATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY
INTEREST ACT, 2002 ("THE ACT") READ WITH RULE 3 OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“THE RULES"
On account of the amalgamation between Aditya Birla Finance Ltd. and Aditya Birla Capital Ltd. vide the Scheme of Amalgamation dated 11.03.2024
duly recorded in the Order passed by the National Company Law Tribunal - Ahmedabad on 24.03.2025, all SARFAESI actions initiated by Aditya Birla
Finance Ltd. in relation to the mortgaged property mentioned, stands transferred to AditY_a Birla CaRitaI Itd., the amalgamated company.
Accordingly the undersigned be|n1g the Authorized officer of Aditya Birla Capital Limited (ABCL) under the Act and in exercise of powers
conferred under Section 13(12) of the Act read with the Rule 3, issued Demand Notice(s) under Section 13(2) of the Act, calling upon the
following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the date of receipt of the said
notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the demand notice(s), therefore the service of
notice is being effected by affixation and publication as per Rules. The contents of demand notice(s) are extracted herein below:
In connection with the above, Notice is hereby given, once again, to the said Borrower's / Legal Heir(s) / Legal Representativegs) to pay to
ABCL, within 60 days from the date of the respective Notice/s, the amount indicated herein below against their respective names,
together with further interest as detailed below from the respective dates mentioned below in column (d) till the date of payment and / or
realisation, read with the loan agreement and other documents / writings, if ang, executed by the said Borrower's. As security for due
repayment of the loan, the following Secured Asset(s) have been mortgaged to ABCL by the said Borrower's respectively.

3:; Name and Address of the Borrower(s)

Demand Notice Date
and NPA Date

Description of Immovable
Property

1 |1.MS/ JEANS JOINTS THROUGH ITS PROPRIETOR, GANESH RAM CHAUDHARY 47, 08-04-2026 All That Piece And Parcel Of
TANDAN ROAD, CHAMAN GANJ OPP. PNB BANK, SIPRI BAZAAR JHANSI-284003. & One Residential Plot Having
ALSO AT : MS/ JEANS JOINTS THROUGH ITS PROPRIETOR, GANESH RAM 05-04-2026 House No.-66 And New No.-
CHAUDHARY 66, TANDAN ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003. | _========--=--- 41, Measuring 528 Sq. Ft.
2.MR. GANESH RAM CHAUDHARY S/O SHRIRAM CHAUDHARY, 66, TANDAN| Total O/sDues | F' 4907 Sq. Mtrs. Situated
ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003, M-9794460786, EMAIL 2‘(\)";3%"{5'}%';56-/ At Champa Ganj, Sipri Bazar
— ganeshramchaudhary74@gmail.com. (deeés Tv§/ent;/ Tehsil & District Jhansi And

3.MRS. RAJESHWARI DEVI W/O GANESH RAM CHAUDHARY, 66, TANDAN
ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003, M-6387365492
4.MR. ABHISHEK CHAUDHARI S/0 GANESH RAM CHAUDHARY, 66, TANDAN| Hundred Sixteen and 56", North - Drain And
ROAD, CHAMAN GANJ SIPRI BAZAAR JHANSI-284003 Ninety Six Paise Only)JHouse Of Chaurasia, South —
Loan Account No. - ABNJSTS000000543544 as on 08-04-2026 ' |House Of Verma Ji.

With further interest, additional Interest at the rate as more particularly stated in respective Demand Notices dated mentioned above,
incidental expenses, costs, charges etc incurred till the date of payment and / or realization. If the said Borrower's shall fail to make
payment to ABCL as aforesaid, then ABCL shall proceed against the above Secured Asset(sé/ Immovable Property éies) under
Section 13(4) of the said Act and the applicable Rules entirely at the risk of the said Borrower's / Legal Heir(s) / Legal
Representative(s) as to the costs and consequences.

The said Borrower's/Legal Heir(s)/Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured
Asset(s) / Immovable Property(ies), whether by way of sale, lease or otherwise without the prior written consent of ABCL. That
please note that this is a final notice under Sec. 13(2) of the Securitization & Reconstruction of Financial Assets & Enforcement of
Security Interest Act, 2002 (54 of 2002). Needless to say, that ABCL shall be within its right to exercise any or all of the rights
referred to above against the borrower(s) entirely at their risk, responsibility & costs.

Date : 19.04.2026, Place : JHANSI

; ; Bounded By : East - Railway
L?rmsusE;%ZtyFif,ge Boundary Wall, West - Rasta

Authorised Officer, Aditya Birla Capital Limited

Moneywise Financial Services Pvt. Ltd., www.smcfinance.com
Heading Address :- 11-6B,Shanti Chambers, Pusa Road, New Delhi - 110005,
Ph No:-+91-11-30111000, nbfccare@smcfinance.com

DEMAND NOTICE

UNDER THE PROVISIONS OF THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS AND ENFORCEMENT OF
SECURITY INTEREST ACT, 2002 (“the Act”) & THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002 (“the Rules”)

The undersigned being the Authorized Officer of Moneywise Financial Services Pvt Limited (SMC) under the Act and in exercise
of the powers conferred under Section 13(12) of the Act read with Rule 3 issued Demand Notice(s) under Section 13(2) of the
Act, calling upon the following borrower(s) to repay the amount mentioned in the respective notice(s) within 60 days from the
date of receipt of the said notice. The undersigned reasonably believes that borrower(s) is/are avoiding the service of the
Demand Notice(s), therefore the service of notice is being effected by affixation and publication as per Rules. The contents of
Demand Notice(s) are extracted herein below:

A S
%’ fmance

Date of Demand Notice

S. | Name of the Borrower/Co-Borrowers/Property Holders as the case
u/s 13(2) & Total 0/s.

Description of Security
No. may be

Assets/Mortgage Property

Loan Account No. MLAP5125955- R M Enterprise Through its House Build On a plot Having Area
Authorized Signatory Mrs.Rachna Mishra (A Private Company) 1426 square feet (132.527 square

Co-Borrowers:- ) meters), Khasra No. 250, is situated
1. Mrs.Rachna Mishra (Proprietor) in  Village Gaurbheet, Ward

2. Mr. Pramod Mishra . C Nk

Having address at : “G.F, Gaurbheeth,Plot No.250 Sitapur Road,Keshav ;;IéggSg(ahnelzlreiEgsfttg?re%grcrlg:jog o
Nagar 2, Lucknow,Uttar Pradesh-226021" " " .
Also at: “Khasra No-250, Gaurbeeth, Faizullahganj,Lucknow, Sitapurroad,  the Secured Asses”) Bogndarles
Bramhadev Mandir, Faizullahganj Mutkkipur, PO:Maharishi Vidya, Mandir, @ Per sale Deed Dated: 01-11-
Dist : Lucknow, Uttar Pradesh - 226020" 2013, East- Plot of Other, West- Plot
Also at : “534/24 K Tatarpur, New Sector-E,Aliganj, Lucknow, Uttar Pradesh-|Of Rajesh, North- 20 Ft. Wide Road,
226024" South - Plot of Gaya Prasad

The borrower(s) are hereby advised to comply with the Demand Notice(s) and to pay the demand amount mentioned therein and herein above within
60 days from the date of this publication together with applicable interest, additional interest, bounce charges, cost and expenses till the date of
realization of payment. The borrower(s) may note that Moneywise Financial Services Pvt Ltd is a secured creditor and the loan facility availed by the
Borrower(s) is a secured debt against the immovable property/properties being the secured asset(s) mortgaged by the borrower(s). In the event
borrower(s) are failed to discharge their liabilities in full within the stipulated time, Moneywise shall be entitled to exercise all the rights under section
13(4) of the Act to take possession of the secured asset(s) including but not limited to transfer the same by way of sale or by invoking any other remedy
available under the Act and the Rules thereunder and realize payment. Moneywise is also empowered to ATTACH AND/OR SEAL the secured asset(s)
hefore enforcing the right to sale or transfer. Subsequent to the Sale of the secured asset(s), Moneywise also has a right to initiate separate legal
proceedings to recover the balance dues, in case the value of the mortgaged properties is insufficient to cover the dues payable to the Moneywise. This
remedy is in addition and independent of all the other remedies available to Moneywise under any other law.

The attention of the borrower(s) is invited to Section 13(8) of the Act, in respect of time available, to redeem the secured asset(s) and further to Section
13(13) of the Act, whereby the borrower(s) are restrained / prohibited from disposing of or dealing with the secured asset(s) or transferring by way of
sale, lease or otherwise (other than in the ordinary course of business any of the secured asset(s), without prior written consent of Moneywise and
noncompliance with the above is an offence punishable under Section 29 of the said Act. The copy of the Demand Notice is available with the
undersigned and the borrower(s) may, if they so desire, can collect the same from the undersigned on any working day during normal office hours.
You may contact Mr. Samay Kochhar, Authorised Signatory or Mr. Amit Mishra, Reconciliation & Collections Head of Moneywise at 11/6-B, Second
Floor, Shanti Chambers, Pusa Road, New Delhi 110005, through Contact No. +91 9971804797 / +91 9999078663 respectively or E-mail at
samaykochhar@smcfinance.com or amitmishra@smcfinance.com.

Date - 09.04.2026, Place - Lucknow

Demand Notice
Dated- 09/04/2026
Rs. 46,34,280/-
(Rupees Fourty Six
Lakhs Thirty Four
Thousand Two Hundred
and Eighty Only) as on
07/04/2026.
NPA Date :
07/04/2026

AUTHORISED OFFICER, Moneywise Financial Services Pvt. Ltd

o, S oA T T =T ALLAHABAD

Zonal Office Lakhimpur Kheri Radhey Complex Lakhimpur-262701
Ph.:05872-253009, 253208 email-zolakhimpurkheri@indianbank.co.in

NOTICE OF SALE E-AUCTION
Sale notice for sale of Immovable properties
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enfercemant of Security Interest Act, 2002 read with proviso to Rule 8 (6] of the Security Interest (Enforcemant] Rules, 2002

Motice iz hereby given fo the public in general and in particular to the Borrower (3} and Guarantor (s) that the below describad immovable
property mortgagedicharged fo the Secured Creditar, the Symbolic possession of which has been takan by the Authorised Officer of
Indian Bank, Awas Vikas, Lakhimpur Kheri Branch, Secured Credilor, will be sold on "As s where 15°, *As i what is”, and “Whalsver
thare is” on 27.05.2026, for recavery of Rs. 3,45,14,082.00 {Rupees Three Crores Forty Five Lakhs Fourteen Thousand and Eight
Two Only) as on 18.04.2026 with further interest, cosl, ofher charges and expenses thereon due fo the Indian Bank, Awas Vikas,
Lakhimpur Kheri Branch, Secured Creditor, from Borrower (s) & Guarantor (s) (1) Mis Kunti Traders, Address: B.0. Chhouch,
Wear Gas Agency, H.O. Shiv Colony, Behjam Road. Tehsil- Lakhimpur Kheri, District - Lakhimpur Kherl, Uttar Pradesh, PIN-
262701, (2) Mr. Sanjay Gupta 5o Mr. Ved Prakash Gupta, Address: 682, Behjam Road, Near Kunti Traders, Shiv Colony, Tehsil-
Lakhimpur Kheri, District - Lakhimpur Kheri, Uitar Pradesh, PIN- 262701 (Pariner & Guarantor), {3} Mrs. Anifa Gupia W/o Mr.
Sanjay Gupta, Address: 682, Behjam Road, Near Kunti Traders, Shiv Cofony, Tehsil- Lakhimpur Kheri, District - Lakhimpur
Kheri, Uttar Pradesh, PIN- 262701 (Partner & Guarantor)

Tha specific datails of the praperty intended to ba brought te sale through e-auction mode are enumerated below:

Detailed description of the Property-: Property 1 - Equitable morgage of Ressdential plot No. 4 D, Area: 1440 SqFt 133,28 59, Meter
Situatad at Mohalla Shiv Colony, Cily & Tehsil Lakhimpur Pargana & District Khen, Registarad with Sub Ragéstrar Office Lakhimpur on
13.01.2011 at Bahi Pustak Mo. 1, Z8d No. 6530, page Mo. <113 to 132 & Seral No. 923, Owner: Mrs, Anita Gupda wio Sanjay Gupta
Boundaries as per sale deed are as under: Morh: Plot of Sudheer Mishra South: House of Purchaser East: Plol & House o Anjana
Gupta West: Road Khadanga 16 it wide Boundaries as per site are as under: North: House of Sudhear Mishra South: House af
Purchaser Mrs. Aneeta Gupla East C.C. PB. Lane & house of applicant Mrs. Aneeta Gupla West C.C, Paver Block Lane,

Property 2 : Equitable morigage of Residential Plot, Layout Piot No. 12 & 12A, Partof Land Gata No. 180, as per chain deead, Siuated al
Brakherwa Mahews, Registered with Sub registrar Office Lakhimpur on 02,11.1994 a3t Bahi pustak No. 1, Zild Mo, 764 Fage No. 253 fo
280 & Serlal No.-5045. Owner: Mrs. Anita Gupta wio Sanjay Gupta Type of Property: Residential Area; Plot No.- 12 = 1200 Sq . & Plol
Mo, 12 A=006 Sq i, Total 12004806 = 2106 3q. Fi. Boundaries as per sale deed of Plot No 12 1s as under: North: Road Kacehi 20
wide South; Plot of Cther, East: Plot No 11, West: Piot Mo 12 A Boundaries as per sale deed of Plot No 12 A is az under; Morth: Piot
Oither South; Plof of Other bEast: Plot Mo 12 West: Road Kacchi, Combined Boundaries as per site of Plot No 12 & 12 A is as under:
Marth: Applicants ather properly & C.C.P.B. Lane South: House of Mr. Ashok Pandey East; House of Mr. Santosh Mishra & C.C_PB, Lane
West: C.C. Paver Block Lane

Encumbrances on property Mot Krown

| Resarve Price
EMD Amount

Rs. 74 49,000/- (Seventy Four Lacs Forty Nine Thousand Only)
Rs. 744900 (Seven Lacs Forty Four Thousand Nine Hundrad anly)

Bid incremental amount Rs. 10000/- (Ten Thousand Only)

Date and time of e-auction at the platform of 21.05.2026 between 10:00 AM to-4.00 PM

e-auction Service Provider- hitps:/BAANKNET.com

Property ID No. IMBKUNTIHOUSE
Contact Person: Mr. Arpit Bhargava, Contact No.: B810350840
Bank Wabsite | Property details | Bidders ane advisad to visit the website (https: /BAANKNET.com) of our & auchion service provider

PS8 Alliance Py Ltd. o paricipate inonline bid. For Technical Aszistance Please call B231 220220,
For Registration statues and for EMD status please email fo support BAANKNETi@psballiance com
For verification about the title document, praperty & inspection thereof, the intending bidders
may contact Indian Bank , Branch Awas Vikas, Lakhimpur Kheri during office hours and for
auction related query inbending bidders may contact : - Mob. No. - 88108520840
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For downloading further details and Terms & Conditions, please visit: hitps:/baanknet.com

THE BORROWER|SWGUARANTORIS] ARE HEREBY NOTIFIED ABOUT THE SALE NOTICE UNDER THE SARFAES| ACT, 2z

Date : 18042026 Place ; Lakhimpur Kheri Authorised Officer

PHYSICAL POSSESSION NOTICE
. Registered Office: ICICI Bank Tawers, Bandro-Kurla Complex, Bandrao (East),
@ cicl Home Finance | M bal- 400061

Corporate Office: ICICI HFC Tower, ]B Magaor, Andheri Kurla Road, Andheri East, Mumbai- 400059

Branch Office: 1st Floor, KH Mo, 700, Sarsawan Pargana, Arunganj, Near- Bhatio Bakery 8 Axis Bank,
Lucknow Littar Prodesh- 226002

Whereas

The undersigned being the Authorized Officer of ICICI Home Finonce Company Limited under the Securitisation,
Reconstruction of Financial Assets and Enforcement of Security Interast Act, 2002 and im exercise of the powers
conferred under section 13 {12) read with Rule 2 of the Security Interest [Enforcement) rules 2002, issued demond
natices upon the bormowers mentioned below, to repay the amount mentionad in the notice within 60 days from the
dote of receipt of the soid notice,

A5 the bormrower failed to repay the amount, notice is hereby given to the bormmower and the public in genenal that the
undersigned has taken possession of the property described herein below in exercise of powers conferred on him/
her under Section 13(4) of the sald Act redad with Bube 8 of the said rules on the below-mentioned debes, The borreweer in
porticutor and the public in general is hereby coutioned not to deal with the property ond ony dealings with the property
will be subject to the charge of ICICI Home Finance Company Limited,

The Borrower's attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time
ovailable, to redeem the secured ossets.

P

S.|  MName of the Descrl ﬁ}ian_n?.[_}.rﬂperry.-' Ifl-;:l't_é_df' Demand| MName
Bl Bomrower/ Dote of Possassion Matice! Amount af
Co-Bormower! Loan in Demand Branch
JAccount Mumber | N — WP . . _ Motice Rs.) |
L. [ Shruti Rom Gupto House Mo.18 Ritham Home, Atalpuri Colony Part of 15-02-2025 |Lucknow-
{Borrower), Ramiji khasra Mo42, Kanahiva Madhavpur, Dubagga, Distt- Hs. South

Gupta (Co-Borrower), 30,21.549.5/

LHLES00001451671

Lucknow- 226003, Bounded By- Narth: 12 Ft Wide
Roaod, South: Others Property, East: House Na, 17, West:
House Mo.19 And House Mo 20,/

Date of Possession- 16-4Apr-26

The above-mentioned borrowers(s) guarantors{s) are hereby given a 30 day notice to repay the amount,
else the mortgaged properties will be sold on the expiry of 30 days from the dote of publication of this
Matice, as per the provisions under the Rules 8 and 9 of Security Interest (Enforcement) Rules 2002,
Date ; Apnl 19, 2026, Authorized Officer,
Ploce: Luchknow ICIC] Home Finance Company IJ:'nﬂ.E-:Et‘.)I

Zonal Office: 9B, Pusa Road, Rajendra Place, New Delhi, Pincode-10060
Registered Office: Utkarsh Tower, NH - 31 (Airport Road), Sehmalpur,
T S Aoied Coaare i Banid Kazi Sarai, Harhua, Varanasi, UP - 221 105.

Under Rule 8(2) of Security Interest (Enforcement) Rules, 2002
POSSESSION NOTICE FOR IMMOVABLE PROPERTY

Notice is hereby given under the securitization and Reconstruction of Financial Assets and enforcement (Security) interest Act, 2002 and in
exercise of powers conferred under 13(12) read with rule 3 of Security interest (enforcement) rules 2002, the authorised officer issued a Demand
notice to the borrower(s) and Co-borrower(s), on the dates noted against the respectlye loan account(s) as mentioned hereinafter, calling them to
repay the amount demanded together with interest thereon at the applicable rate of interest within 60 days from the date of receipt of the said
demand notice, along with future interest as applicable, incidental expenses and other applicable charges, incurred till the date of payment and/ or
realisation. The borrowers/coborrowers/mortgl_ag_ors, havm% failed to repay the amount due, notice is hereby given to the under noted
borrowers/coborrower/mortgagors and the public in general that the Authorized Office has taken Possessmn of the property namely the secured
assets, described herein below in exercise ot powers conferred on him/her under section 13(4) of the said act read with rule 8 of the'said rules on
the dates mentioned against the below loan account. The borrowers/coborrower/mortgagor in particular and the é)ubllc in general is hereh
cautioned not to deal with the secured assets and any dealing with the property will be sublgct to the charge of UTKARSH SMALL FINANCE BAN
LIMITED for the amounts and interests thereon mentioned against the loan account herein below:

The attention of the borrowers/coborrower/mortgagors detailed hereunder is invited to the provisions of subsection (8) of section 13 of the act, in
respect of time available, to redeem the secured assets.

Utkarsh Small Finance Bank

Aapki Ummeed Ka Khaata

%

Sr. Name of Name of the Borrower/Guarantor Date of Date of |Amount Qutstanding
No the (Owner of the Property) Demand |Possession | as on the date of
Account Notice Notice Demand Notice
1 138406000 Mr. Ejaj Ahamad (Borrower) 16/12/2025|16/04/2026] X 5,83,172.71/-
0000602 Mrs. Parveen Begam (Guranator/ Mortgagor) on 16/12/2025

Description of Propert {(/ie_s (allthe part & parcel of the prppqr%consis_;ting 02: All That Part And Parcel Of Arazi No. 1420 Area 689.5 Sg. Ft. |.e.
64.079 Sq. Mtr. Mauza hag]un ParRIana- Shivpur, Tehsil & District Varansi, U.p.-221001 Boundes As; East; Juj Bhag Aarazi Sahkhatedar Punwasi
West: Kacha Rasta 10 Ft. Chauda North: Makan Mushtak & Munna South: Jameen Anjuman Bano, Jinke Hak Mai Aaj Bainama Ho Raha Hai

2 135206000 | Al Hind Motors(Through Proprietor Mr.Muhammad Saif) (Borrower) |13/01/2026|16/04/2026 X 2,00,36,896.49/- |
0006130 Mr. Mohammad Saif (Co Borrower) on 13/01/2026
Mr. Shamsuddoha (Co-Borrower/Mortgagor)

Description of Property/ies (all the part & 5parcel of the prpﬁertg consisting of): All That Part And Parcel Of Arazi No. 313 (total Area 0.0190 |
Hectare) Out Of Which % Share |.e. 0.00475 Hectare & Arazi No. 316 Measurln? Total Area 0.0500 Hectare. Total 2 Gatas And Total Measurlng
Area Are 0.05475 Hectare Land, Mauza- Lahar Pater, Pargana Jhunsi, Tehsil Phulpur, District Prayagraj, U.p.-221503 Boundary Of Arazi No.31
Total 0.0500 Hectare : East: Land Of Nand Lal West: Land Of Matadeen  North: Chak Road South: Arazi No. 313 Boundary Of Arazi No. 313 Out Of
Wihich 0.00475 Hectare East: Land Of Nand Lal West: Land Of Matadeen North : Arazi No. 316 South: Nala Threafter Pitch Road |

3 136206000 Mrs. Anita (Borrower/Mortagagor) 13/01/2026| 16/04/2026] X 73,27,103/- |
0006217 Mr. Indrasan Yadav (Co Borrower) as on 13/01/2026

Description of Property/ies &all the part & parcel of the progerty consistingrof): All That Part And Parcel Of Arazi No. 372 Mi. Residential Plot|
Area 0.01648 Hect. l.e. 166.70 Sqmtr. Sitauated In Revenue Villege Rampur, a?Ea Indupur, Pargana Silahat, Tehsil Sadar, District Deoria, U.p.-

274202 Boundes As: East: Khadanja Road Less Than 9 Mts Wide West: Land Of Bhaskar 7 Others North: Land Of Mandavi Devi South: Land Of
Mr. Bharat Kishor (Borrower/Mortagagor) 37,05,517.05/- .

Ramjan Ali
| 20/01/2026 17/04/2026|
Smt. Shashi Bala (Gurantor) as on 20/01/2026

4 150106000
0000176

Description Of Property/ies éall The Part & Parcel Of The Propert COnsistin% 0f): All Part And Parcel Of Pro[pertg House No. 441pt/pn, 039,
093, Constructed Over Residential Plot Of Part/minjumla Khasra No. 39 & 93, Admeasuring 1000 Sq Fts. l.e. 92.936 Sq Mts. Situated At
Gram/mohalla- Topkhana, Ward-balakganj Now Balaganj, Purana Topkhana, Lucknow U.p.- 226003 Bounded As — East - Rasta 15ft Wide, West -
Plot Of Basant, North - Plot Of Manno Singh South - Arazi Of Seller Sd/-

Date: 19/04/2026 (Authorized Officer)

Place: Varanasi Utkarsh Small Finance Bank Ltd.

A AXIS BANK LTD. [possessionoTice

Retaill Asset Centre: 1st Floor, G-4/5, B, Sector-4, Gomti Nagar Extension Lucknow, UP 226010.
Registered Office: “Trishul”- 3rd Floor, Opp. Samartheshwar Temple, Near Law Garden, Ellisbridge, Ahmedabad-380006.

Whereas the undersigned being the Authorized Officer of AXIS BANK LTD. under the Securitization and
Reconstruction of Financial Assets & Enforcement of Security Interest Act, 2002 and in exercise of power
conferred under Section 13 (12) read with Rule-9 of the Security Interest (Enforcement) Rules, 2002
issued Demand notice under Section 13(2) of the said Act. The borrowers mentioned hereinbelow having
failed to repay the amount, notice is hereby given to the borrowers mentioned hereinbelow in particular
and to the public in general that the undersigned has taken Possession of the property described
herein below in exercise of powers confer on him, under Section 13(4) of the said Act read with the rule 8
of the Said Rules. The borrowers mentioned here in below in particular and the public in general are
hereby cautioned not to deal with the said property and any dealings with the said property will be subject
to the mortgage of AXIS BANK LTD. for an amount together with further interest incidental expenses,
costs, charges, etc. on the amount mentioned against amount hereinbelow. The Borrower/Co-
Borrower/Mortgagor/Guarantor attention is invited to provisions of Sub-Section(8) of Section 13 of
the Act, in respect of time available to redeem the secured assets.

Amt. Due as per

Name of the Borrowers/ Description of the charged! Demand notice
Guarantors/Address Mortgaged Properties Date Demand notice
Possession Date
Ms. Pratibha Verma (applicant) D/o Sh. | Land/property admeasuring area 49.30 Rs. 3.50.475/-
Surendra Kumar Verma, Mrs. Prabhawati Devi | Sq. mtr, A residential House No. C- as on 1’9 1’1 2025
(co-applicant) W/o Late Surendra Kumar, M r . | 1389/3 Situated at Block C Indira Nagar + Intetl‘esi &
Kanchan Kumar (co-applicant) S/o Late Surendra | Lucknow, Uttar Pradesh. Which is in the other ex
Kumar all R/o House No. C-1389/3 Ews Block-C | name of Mrs. Prabhawati Devi. And P
Shivaji Marg Indira Nagar Lucknow Uttar | bounded as under-East-N u m b e r 19.11.2025
Pradesh — 226016 C-1389/4, West-Number C-1389/2,
North-Number C-1387/10, South-Road 1 6042026

6 Meter Wide.

Land/property Admeasuring Area 200
Sq. mt, Situated At H.no.13/7079, Sec-
13, Block - C, Near Verma Timbar Store,

Mr. Surendra Singh Chauhan (applicant) S/o
Anoop Singh R/o-1. C-13/7079, Near Verma
Timbar Store, Rajajipuram, Lucknow Uttar

Rs. 16,24,615.52/-
ason 10.12.2025

SUNDAY, APRIL 19, 2026

FORM G
FOR THE ATTENTION OF THE CREDITORS OF

VOSTOK FOODS PRIVATE LIMITED, A COMPANY ENGAGED
IN THE BEUSINESS OF PROCESSING AND PRESERVING

OF FRUIT, VEGETABLES AND EDIBLE NUTS.
Chamba, Himachal Pradesh

iUnder sub-regulation (1) of regulation 364 of the Insolvancy and Bankeupley Board of India
[Insohency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT

PARTICULARS

Mame of Corporate Debior

I VOSTOK FOODS PRIVATE LIMITED
PAN: ARECY IS0
| CIN: U151 34HP201 2P TCO00257

2 | Aodress of tha registered office

Piat Mo, 118 12, Phasza (1, Industrzal Area
Village Haili, Sub Tehsil Sihunta, Himachal
Pradesh, India - 17B307

% | URL of websie

NA

4 | Details-of place whene majority of foed
assats are located

Piot Mo, 11 & 12, Phasa (I, industrial Area
Village Halli, Sub Tehsil Sihunta, Himechal
Pradesh, Indig-- 17637

2efces

i i —

o | Inslabad capacily ol frain products)

The company |8 nol cparational as on
Insalvency Commencement Date g
1902 2026 -

& | Quanbiy and valus of main products!
sarvices sold In last inancial year

A5 per the last avadable Audted Financial
Slatemend for the FY 2H6-201T,
Reverue: 18233/ (in Bupees)

Networth: - 33, 2581- {in Rupees)

T | Mumber of employess! warkman

NIL

B | Further detads including last available
fnancial statements (with schedules) of
bwo years, Fsts of creditors &re avalable at] available 1 office of undersigned

Audited Financial Siatement for FY 20152016
and 20162017 and List of Credilor is

at

9 | Elkgbulity for resokufon appécants undsar
saction 25(2)h) of the' Code is available

Details can be oblairsd by sending & regquest
al cip vostokBgmall com

intaresi

10| Lest data for receipt of expression of

05052026

11| Bate of issue of provisional list of
prospective resolufion apphcants

14.05.2026

o pronsianal lisl

12| Last data for submission of objestions

20053020

13| Date of lzzue of fingd listof prospeciive
| l'_ESI:I|u?E'I_-a|‘.'I|:_Iif:‘_El'"=.3 .

14| Data of issue of information
mamarandum, avalualion matrx and
reuest [or resolulion plans o

28 (5. 2026

prospaclive resolufion applicants 02052026
15| Last date for submission of resolution
plans 03.07 2026

of Interest

161 Process emall id b submit Expression

i, wosko:
cirpvosiosfgmail. com

Date; 10.04. 2026
Placa: Chandigarh

IBBI Reg no.: IBBIIPA-GGGNCALN-DO3 FOVa01 - 202211 3820

In the ma

Registered Address with [BBI-SC0 68, Seclor 470, Chandigarh-160047
Correspondence Address-5C0 B8-6T, Bank Souare, Sector 178, Charddigarh-160017
Email ID registered with IBBI - ip caankunBgmall com
Email Id for Correspondence: cirp voslok@omall com

-
Ankur Bansal
Rezalution Professional

tier of Mis VOSTOK FOODS PRIVATE LIMITED

Mobile Mo: +81-9988-251003

FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruplcy Board of
India {Liguidation Process) Reguliations, 2016}

{debtor is incorporatediegistered

L. | PARTICULARS DETAILS
i | Marme of Corporala Dablor Rancom Healthcare Private Limited
2 | Date of incorporation of Corporate | 20.08.2012
{ Dixtobar
! | Autharity under which corporata RO Wanpur Lkar Pradash |

[

4. |Corporate ldentity Mo Limited
| Ligbility kfentification No. of
Corparate Debior
|Address of the registered oflice
{and principal office (if any) of

stered office 157 Floor Block-D, E-1041 Phase 2 Transport. |
Magar, Lucknow, Uttar Pradesh, indig 226012

UE101UP201 2PTCO52648

il Ligusdstar

jof Corporate Debior

8. |Mame and regisiration number of
ithe Inschency Professional acting

Lcorporate detitor

i { Date of closure of Inssivency 18042027
| Resalution Process

7. |Liguidation commencement date | 10.04 2026

Copy of Hon'bla NCLT Crder recaived on

AFA Valid uplo

18,04 2026
b1z, Babila Jain
IBBIIPA-Q02NP-RO0T2 17201 7-20181 0926
312 Dac, 2d0

o

{ Board

Eﬁ.d:irea's and a-mail of ha
| liguidator, as registered with the

s

ABHE Ram Mohan Plaza, Madha Kun
Masier Zahurul Hasan Road, allshebad, Ubar
Fradesh, 211002

sainbabialBihgmailcom

| Liguidator

1k |Addressand e-mall to be wsed for
{coraspondenta with the

32B/6 Ram Mohan Plaza, Medho Kunj
Master Zahurul Hasan Road, Allahabad, Uttar
Pragesh, 211002

i rancomitgmail.com

11, |Last date fior submission of claims | 18.05. 2028

| Wotice is hareby given that the Matonel Company Law Tribwenal, Aahabad Bench has crdered
the commencemant of lquidafion of the Rencom Healthcare Privete Liméed an 10,04 2026,

Copy of MCLT Order Received on 18.04. 2024,

i The slakeholders of Hancom Heallhtare Private Limited ara heraby calted upon ba submit thair
| Clairres with proof on or bafore 18.05 2326, 10 ik liguidator al the addrass mantionsd agains

| fleem Mo 10

| The fmanci@ creditors shall submil their claims with proof by electrmns means only, &0 credibors
iy S e claims with the procl in person, By postor by aleciramns meansg al 1he designaiad

| Ermall 10 aganst Hem Mo, 10

| Siskeholders are advised to ensure that their ciaims are submitied within the stipulatad tmsfing,
| faling which such claims may not be antertainad.
| Submission of false or misleading prood of claimes shall atiract penaltias

Thee Slakehalders ane requeshed b download the Claim Formes from the websde ollbe Insalvensy
| and Bankruploy Boaed of Indis (|EEL) al wwwibbi gavin,

I Diate: 18.04 2026
| Place: Allahabad

Reg no: IEEVIPA-OD2/IP-NO03Z24/ 201 T-121 0026

Mame and signature of Liguidator
BABITA JAIM

Liguidator

Rancam Healthcare Private Limited

AFA Valid up to 21.12.2026

"IMPORTANT"

Whilst care is taken prior to acceptance of advertising

copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.

Pradesh - 226017, Rlo-2. H.no.13/7079, Sec-13, |Rajajipuram, Lucknow Uttar Pradesh - y It?]teres‘t &
Block - C, Near Verma Timbar Store Rajajipuram, 226017, Which Is In The Name Of Mr. other exp.
Lucknow Uttar Pradesh - 226017, Mr. Pramod |Surendra Singh Chauhan. Bounded 11.12.2025
Singh Chauhan (co-applicant) S/o Surendra | As Under: East - Road, West - House

Singh Chauhan Rlo C-1377079, Near Verma |No.13/7076, North - House No.13/7078, | 17.04.2026
Timbar Store, Rajajipuram, Lucknow Uttar |South - Road.

Pradesh - 226017

Mrs. Shweta Kachru (applicant) W/o Sh. Deepak | Land/Property Admeasuring Area 43.62 | Rs. 9. 02,254/-
Kachru, Mr. Deepak Kachru (co-applicant) S/o |sq. Mts. House No. C-1/12 First Floor as on 25.07.2025
Sh. Brijendra kachru both R/o-1. C-1/7 Nirala |Situated at Nirala Nagar Colony + |nterest &
Nagar Lucknow Uttar Pradesh 226006, R/o-2. |Lucknow Uttar Pradesh. Which is in the other exp
B-730 Mahanagar Lucknow Uttar Pradesh |name of Shweta Kachru. Bounded as i
226002, R/o-3. Medoxya Inc C/o Mr. Deepak |under-East - House No. C-2/9, West - 25.07.2025
Kachru Add: B730 Sector-c Mahanagar Lucknow |House No, C-1/11, North - Service Lane,

Uttar Pradesh 226006 South - 12 Mts. Wide Road. 16042026

We

necessary inquiries before sending any monies or
entering into any agreements with advertisers or

therefore recommend that readers make

Date- 19.04.2026 Authorized Officer, Axis Bank Ltd.

whatsoever.

otherwise acting on an advertisement in any manner

GRIHUM HOUSING FINANCE LIMITED

Registered Office: 6th Floor, B Building, Ganga Trueno, Lohegaon, Pune, Maharashtra 411014

APPENDIX IV (See rule 8(1))
POSSESSION NOTICE
(For Immovable Property)

Place: UTTAR PRADESH Date: 19.04.2026

epaperfinancialexpress.comiy @ @

m iy | Whereas, the undersigned being the Authorised Officer of Grihum Housing Finance Limited herein after referred as Secured Creditor of the above Corporate/ Register office under the Securitisation
E? and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (hereinafter referred as the “said Act”) and in exercise of the powers conferred under Section 13 (12) of the said
m o' Act read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a demand notice below dated calling upon the below Borrowers to repay the amount mentioned in the notice within 60
25 & days from the date of receipt of the said notice.
= 'EI The borrowers having failed to repay the amount, notice is hereby given to the borrowers and the public in general that the undersigned has taken possession of the property described herein below in
— 0 exercise of powers conferred on him/ her under Section 13 (4) of the said Act read with Rule 8 of the said rules of the Security Interest Enforcement Rules 2002 on the dates as mentioned herein below.
“ E The borrowers in particular and the public in general are hereby cautioned not to deal with the property and any dealings with the property will be subject to the charge of secured Creditor the amount
z and interest thereon. The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act, in respect of time available, to redeem the secured assets. Details of Property taken
= :;; in possession are herein below.
ﬂ Sr. Name of . Possession | Date of statuto Amount in
No. Borrowers Description of Froperty taken Date | Demand Notic&ray Demand Notice (Rs.)
= 1 IMRAN KHAN, | All That Piece And Parcel Of Residential Plot, Part Of Khasra No 106 Mi, Situated Atl 13/04/2026 08/08/2025 | Loan No. HL00604100000005041385
— SITARA Bl Vill Rahpura Chaudhary, Pargana, Tehsil & Distt Bareilly. Adm Area 42.64 Squire Rs. 1150446/- (Rupees Eleven Lakh Fifty
ﬂ Meter. Bounded By:- East- Road 14 Feet Wide, West- Plot Of Smt Humera, North+ Thousand Four Hundred FourtySix Only)
House Of Rafique, South- Plot Of Kaleem Khan. payable as on 08/08/2025 along with interest
= | @ 10.25 p.a. till the realization.
= 2. | NAND KISHOR, | All That Piece And Parcel Of Residential Plot/House, Part Of Khasra No 150, Situated | 13/04/2026 08/08/2025 | Loan No. LAP0604200000005023791
MULO DEVI, At Vill Maseet, Pargana, Tehsil & Distt Bareilly. Adm Area 158.16 Squire Meter. Rs. 891633/- (Rupees Eight Lakh NinetyOne
= SHAKUNTLAWO |Bounded By:- East- Arazi VVaay, West- Arazi Mohan Swaroop, North- Arazi Mohan Thousand Six Hundred ThirtyThree Only)
[FL- NAND KISHOR | Swaroop, South- Road 30 Feet Wide. payable as on 08/08/2025 along with interest
h | | @ 16.85 p.a. till the realization.
| 3. | SANJAY KUMAR | All That Piece And Parcel Of Gata Number 1446, Area 0.677 Hectare, Plot Whose| 13/04/2026 09/01/2026 | Loan No. HL00675100000005047989
— KAUSHAL, Length From North To South Is 40 Feet On Both Sides And Width From East To West Rs. 1416902/- (Rupees Fourteen Lakh Six-
ﬂ UDAY KAUSHAL, |Is 30 Feet On Both Sides. The Total Saleable Area Is 112 Square Meters.Village - teen Thousand Nine Hundred Two Only)
= DILEEP KUMAR, |Saray Indrawat, Pargana - Vihar, Tehsil - Kunda, District - Pratapgarh, payable as on 09/01/2026 along with interest
SANTOSH KUMARI | Boundaries: East - Remaining Land Of Seller, West - Remaining Land Of Seller, @ 15.6 p.a. till the realization.
“ North - Raw Road 15 Feet, South - Land Of Dilip And Others. ]
“ 4. | VINOD KUMAR |All That Piece And Parcel Of Gata Number: 1446, Situated At Gram Saray Indravat, Par-{ 13/04/2026 09/01/2026 | Loan No. HL00675100000005052597
VERMA, gana Bihar, Tehsil: Kunda, District: Pratapgarh, Area: 0.677 Hectare, A Plot From The Rs. 750002/- (Rupees Seven Lakh Fifty
il PRATIBHA PATEL |Share, Whose Length From North To South Is 40 (Forty) Feet On Both Sides And Width Thousand Two Only) payable as on
= From East To West Is 15 (Fifteen) Feet On Both Sides. Total Sold Area: 56 Square Meters 09/01/2026 along with interest @ 15.6 p.a. till
| Boundaries: East: Remaining Land Of The Seller, West: Remaining Land Of The Seller] the realization.
& North: Kachcha Road 15 Feet, South: Land Of Dilip And Others. ,
= 5. MOHD SARIF | All That Piece And Parcel Of Gata No. 335 And 336 Area 675 Sq.Ft. Situated At Vill.| 13/04/2026 09/01/2026 Loan No. HL00675100000005045658
MOHD USMAN |- Bikara, Parg. — Bihar, Tah. — Kunda, Distt. — Pratapgarh And Boundaries Of The Rs. 381694/- (Rupees Three Lakh EightyOne
H ANSARI, Plot: East: Plot Of Salma, West: Plot Of Jameela, North: Saleem & Others, South: Thousand Six Hundred NinetyFour Only)
Rl ANISA BANO 14 Ft. Road. payable as on 09/01/2026 along with interest
| @ 16.6 p.a. till the realization.
= 6. | SURESH KUMAR | All That Piece And Parcel Of Plot Number - 1446 (Plot Number One Thousand Four | 13/04/2026 09/01/2026 Loan No. HL00675100000005047979
- KASHYAP, Hundred Forty-Six), Area - 0.677 Hectares (Zero Point Six Seven Seven Hectares) Rs. 705140/- (Rupees Seven Lakh Five
NILAM DEVI Selling 0.114 Hectares From Own Share, Village - Sarai Indravat, Pargana - Bihar, Thousand One Hundred Fourty Only) payable
Tehsil - Kunda, District - Pratapgarh Boundaries - East - Land Of Shahid Hussain as on 09/01/2026 along with interest @ 15.6
And Others, West - Remaining Land Of The Seller, North - Unpaved Road, South - p.a. ill the realization.
Field Of Dilip And Others
7. | ANKUR GUPTA, |All ThatPiece And Parcel Of Plot Located In Mauja Pata, Pargana Karari, Tehsil Man4{ 15/04/2026 09/01/2026 | Loan No. HF0044H21100187
VARSHA GUPTA, |jhanpur, District Kaushambi Arazi Number 2250, Total Area 0.342 Hectares, Out Of Rs. 1001008/- (Rupees Ten Lakh One
Which Only 0.0163 Hectares Its Dimensions: North To South: 35 Feet Wide East To Thousand Eight Only) payable as on
West: 50 Feet Long Total Area: 163 Square Meters. Boundary: East: Field Of 09/01/2026 along with interest @ 15.35 p.a.
Shankariya Devi, West: Proposed Unpaved Road Less Than 5 Meters Wide, North: till the realization.
Field Of Lallu And Others, South: Field Of Soni Devi. |
In any case if there is any difference between the contents of local language publication and English newspaper publication, the content, of the
English newspaper language published in Financial Express shall be prevail

Sd/- Authorised

Officer, Grihum Housing Finance Limited,

Lucknow



